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: Lo f_ Government of India
DJ-I k'f-j Ministry of Labour & Employment
1

PR lq’f -J-". % .Shram Shakti Bhawan, Rafi Marg,
P L Sention A New Delhi — 110001.
SR A \'7 3 ‘—1 Dated 17.06.2020
To, :

The Registrar General, Ol o 202:’ “

Al High Courts. o _:,jf

Sub: Filling up the post of Presiding Ofﬁcer of.-_.CentraI Government Industrial
Tribunal-cum-Labour Court/National Industrial Tribunal, Kolkata.
Sir, :
I am directed to say that the post of Presiding Officer of Central Government Industrial
Tribunal-cum-Labour Court (CGIT-cum-LC)/National Industriai Tribunal (NIT), Kolkata is to be
filled up shortly in accordance with the provisions contained in Sections 7B & 7C of the
Industrial Disputes Act, 1947 (relevant extract of the Act placed at Annexure-I). According to
these provisions, the post can be held by a judicial officer who is, or has been, a Judge of a_
High Court. The terms and conditions of appointment of a Judge to the post of Presiding Officer
will be as per the Presiding Officers of the Labour Court, Industrial Tribunal and National

Tribunal (Salaries, Allowances and other Terms and Conditions of Service) Rules,
2015(Annexure-II}),

2. The pay attached to the post of Presudlng Off‘ icer of CGlT-cum -LC/NIT, Kolkata is
Rs.80,000/- (fixed) per month{pre-revised).

3. It is requested that this Circular may be given wide publicity and names of judicial .
officers who are willing to be appointed as Presiding Officer of CGIT-cum-LC/NIT, Kolkata and
who fulfill the eligibility conditions may please be furnished so as to reach this Ministry within a
period of forty five(45) days from the date of issue of this letter. The appiications should be
addressed to Shri Devendra Singh, Economic Advisor, Ministry of Labour & Employment,
Shram Shakti Bhawan, Rafi Marg, New Delhi. The Bio-Data of each officer may be furnished
in the proforma placed at Annexure-III to be filled by the concerned officer and to be
attested by the concerned Reqistrar General.

4, It may be noted that the nominations with complete proforma (Annexure-IiI) received
on or before the stipulated date will anly be considered by the Ministry.

‘Yours faithfully;

_ (Sanjeev Nanda)
Under Secretary to the Government of India
Encls: as above. '

Contd..
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Copy to: _

1. Ministry of Law and Justice, Department of Justice,

request to send the names of judicial officers
appointed as Presiding Officer, CGIT-cum
requested to upload the vacacncy circular

Jaisalmer House, New Delhi with the
who are eligible and willing to be
-LC/NIT, Kolkata. Department of Justice is also
on their website to give it to wide publicity.
IT Cell, M/o Labour & Employment to upload the circular on Ministry's website.
Q;,Q;ﬁ/
(Sanjeev Nanda)
Under Secretary to the Government of India

RAJASTHAN HIGH COURT, JODHPUR
No./RSJ/Estt. Aii)/04/1996(1V) /3010  Date: Qll?[*;oz@

Copy forwarded to following for information and necessary
action:-

itting Ju ' h their P.S.
n’ble sitting Judges of RHC, Jodhpur throug ‘ '
) :f?gistrar (Adn?;n.)', RHCB, Jaipur with the request tq _c1rculate 1;
amongst all the Hon’ble Judges sitting at RHCB, Jaipur throug
their P.S. | '
| 3 Hon]’ble Judges who have retired in January’2018 and
thereafter. . |
4 Computer Cell, RHC, Jodhpur to upload it ’on website of
. Rajasthan High Court and E-mail to retired Hon’ble Judges.

-
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|, 275] =3 faoelt, SEwafaan, sl 30, 2015/4vm@ 10, 1937
Nu. 275] NEW DELHI, THRUSDAY, APRIL 30, 2015/VAISAKHA 10, 1937

s i Qe AT
ARG
% faed, 6 «riw, 2015

e L 338() A= geFR, et e wfafew, 1947 6 e 38 & v (1) %
&g (v1) g Taw gt s war w3 gu Reafafaa fes st &, safq —

1. €fen avr sl sroew.—(1) 7 Pt afim a9 o s, s sfteer o adly it
(T, Y S arew AT F e o o) e, 2015 )

(2) & Tyt 3% g ¥ ariE ¥ uga giry
2. qRemmeTg.—(1) 59 gt # s a% & aaod 9 s aufia v 8 —
(%) “afafRaa” § stenfs B afefem, 1947 (1947 F114) sfea &

(@) “frert srtdréy & sfdfasy ff v 7, wry 79 ar ey 79 ¥ snefie Rerie sfder w
% fees =ty sl &

(2) 5 weat 3T =Y &, s 3 Frawl & wre § aar afenidw € § oig sifaftay # ofonfie
T AEr A4 § 9 I KA | Fme 99F g |

3. wrdwe —fRR Farea gl S ferfim afiwmd & = 3§ wfafighe @ g &, aRfgis fraafy
wrerroraws ff o it gt o g Farefter € gar F Ryl Tuz ad Y org 7% F o g
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4, Ama.—(1) i st ¥ ferfiv afdsr & Ao 80,000 7. (F) widwme & feg s 8 8

s Fvrs st Sarce mumuefedt F zom # wfRfRgfy s st Sarfge sarrsfiat 6 zar § v Yo
IS

(2) =¥ =T A st @ fdan & ferfls st £ a0 e g —
| (i) Forem =erepefter (wfHf #ae) - 51,560-1230-58,930-1380-63,070 .
(i) Rrar =manfter (3o 3it) - 67,700-1230-58,930-1380-67,210 =.
(iii) Frer =rraeftar (sifoeerer 3er) - 70,200-1540-76,450 .
S 1T 35 3T 8 FT S, S e A e AR F wTE i g R A

giq g B Trdt sfdsrd i o o o orfn £ yfRe £ gom & Sy =nfes 337 a7 3w ger gy
S (FrA1) AT 9T TEHTT F S YT 6 U8 & Aa1fag« § o T G o O gy fwft sanfagly
& a1 AT AT & AT AT A T W W 0 F v gaar € wan g, feri sttt F o oy
a7 A9 & g5 YUF F TEL I T FH F Ay sromm

5. mﬁw—uﬁﬂmﬂaﬁtﬁmﬁ?ﬁuﬁﬁvﬁwwaﬁmﬁﬁﬁﬁwi
Tared Faradfier F AT

(2) =" FETerT AT sirenfrs sl % ferde it € ag gager 95T I w #
g 2 S ¥R weR ¥ auy w afdswifat g ana-any g7 angfa e s mr & o
yfigem £t safir & Srom sl uafeurat § wga Yo ¥ w0 9 Ry o & od ¥ stenfia
Frf |

6. w XRITE war—(1) WErr widwzor F fiordi stfterreat v o R afyes = 2 g S 3T
FAETAT & FgTATE AT W ITE | |
(2) »1 FATTAg 47 e st ¥ ferdE affmiay & s sfas w1 = wE §
g % tgFRa F 2y ey e ¥ sftr GiRatie g
7. Fafea R —rsier st 3 arei st 3 For 3w e Taves A £ afim
I7F ATt & T TC I Wl i g7 FEE WE AT T H A |, 98 9T IRl A0
(Fafam aft=mt) P, 1944 5 o gwEtde glRwie 99 F B ga g

(2) a7 sararerg 17 e F ailsr & $arhiv sfdaiat ¥ oo, Fither g 3=t g
F g 'w AfATRET w2 ] Frawt % sefiw fafRatug &

8. giL—Ea it ¥ fisfr afwifaEt ¥ A, g@ﬁﬁa‘*&dﬁm%@mﬁ@rm
FTTETI B T UTE] B

(2)wwmaﬂeﬂﬁ$aﬁmﬂr%tﬁmﬁﬁwﬁmﬁﬁ%ﬁn ;@fmﬁ%m%—ﬂw
TR & §g F wftaia S gar ang fant F i fRefa g

9. W& BT war—(1) g sidson F fonfr afwiat & e G s gaisa as-gfia
AT AATRAE H AT AT T Trrera & 3T & e e st w7 weier fara s |

(2) 1% =TT S R st ¥ Ho s R i T F g
FHATRAT % g 77 s srwr FRorm vt =7 ey R sy |




Lok L svE 3] WRA 1 TAUH 3 ST 3

10, w1 st —Arewdt staefeat o \r—rﬁhrrﬂ% A T AT I L A9 G F AGET AT
WHT 4 REETCEN
11, ¢t wiar Ramia—(1) Uﬁwm%wmﬁﬁ%ﬁqﬁww%w%ﬁ%ﬁq
YT S T S e % Torg gt A Tarar gnlt
(2) # FRIEY i Al enfira stamor & dzdix A8ia & g @ aem fore derfm aftmfoi
{1 gafifeirart & st o Frgfe % amaa gatiafae = St o ey it & sefta Afaie e
12, g Wt —{(1) TE silrepear % fronfier srfernrRat & forg S e g way oy v Bfaie
g Fioa TanT 3 T § GTeA W By gae AT s
(2) W4 ATAIE BT s srfeener & e aRerfe) 6 g9y fBeer @ur & a1 3 ey
Y o AT 3 FOQ €eT I T 91 wa AT WA AiTg 9T R e v e dgie
A
13, €d14id 0 UTAT GRT.—(1) Swaaa Avfi & weatdt Yau] & fog aqdw eamiaw swar afty deifis

Al YT 20 TS 3 FRET 33 & [ AR ¥ e oF dK RS & T g uT
spedleld 4. 41 WL T T TLTTaCOr AT HIAT g

(2) A AT A dEiE wiiEer & fewer afieiat F R eemieor ey awn
T F A o RfE F Araa gttt sl § g el g E o v R
Sl A1 G L

14, wlderdt wide-fafdy efte.—ferda sftmfart a1 afedt s fm & Rt & g
TR T A Aty 3 T e g g o
15. o= FaT 4 —3T ATHR F a9 B A 9 IR SUEY gl 9Ty T § weme A sy
et AT T T FraesT i et & gt At B e yoere F AR ¥ Ry s e, deifis
Al gt Tty oo gron fREfrer T s, < dsdta v o g o R aresrd dem )
16. fataw ﬂ%ﬁarﬁﬁ#ﬁﬂﬂwﬁsﬁﬁm%ﬁﬁmuﬁﬁ?ﬁﬁmm%mﬁﬁﬁﬁm
Pirferer e 4 o gft o

(€. WI=-25025/05/2013-drueras-2]

MINISTRY OF LABOUR ANI} EMPLOYMENT
NOTIFICATION
New Dethi, the 6ih Apiil, 2015

G.5.R. 336(E).—In excercise of the powers conferred by clause () of sub-section(l) of Section 38 of the
Ialustrial Disputes Act, 1947, the Central Covernment hereby nabes the fullowing rules, namely:—

I. Short ttle and commencement.—(1) These rules may be called the Presiding Officers of the Labour

Cowt, tudusirial Tribunal - and Nationat Tribunal (Salaries, Allowances and other Terms and Conditions of Service)
Rules, 2015,

(2)  They shall come into furce on the date ol their publication in the Otlicial Gazette,
2. Delinitions.—(1) In these rules, unless the conteal ulherwise reguires,-

(x)  “Act” meany the Indusirial Disputes Act, 1947 (14 of 1%47);
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(b “Presiding Officer” means a person dppointed as presiding officer under Sections 7, 7A or Section TR
of the Act.

(2) All other words and expressions used and not defined in these rules but defined in the Act shall hawe
meanings respectively assigned lo them in the Act.

/{/ Duration.—In casc of appointment on deputation of serving judges as presiding officer, the nounad peried

of affpointment shall be for a period of three years and in case of retired judges, the appointment shall be (il the are of
65 years,

e
4. __r‘S‘;Ialry.-—-(l) The Pay of the Presiding Ofticer of Nalional Tribunal shall be fixed @& Rs 80,000/ (lixeds

per mo;tpwnnd this shall include the deputation allowance in case of secving judees and gross pension in case of retired
judges.#”

(2)  The Sakary of the Presiding Officer uf the Labeur Court ov Industrial Tribunal shall be-
(i) the District Judge (Entry Level) = Rs. 51,550-1230-58 Y30-1380-63.070
(ii) the District Jndge (Selection Grade) ~ Rs. 57,700-1230-53,930-1380-67,210
(i) the District Judge (Super time Scale) - Rs. 70,290-1540-76,450
per month inclusive of gross pension, pension equivalent or other retirement benefits, if any:

Provided that in the case of an appointinent of a person as a presiding officer, whe has retired from Judicial
Service or as Deputy Chief Labour Commissioner (Central) or Joint Commissioner of the Stale Government ane whe
is in receipt of or has received er has become entitled ko receive any retirement benefit by way of peosion, the pay of
presiding officer shall be reduced by the gress amount of Pension from the Pay so fixed.

5. Dearness Allowance.—(1) The presiding olficers of National Tribunal shal: receive the dearness allowanee
at the rate as admissible to the serving judges of the High Court.

{2) ‘The presiding olficers of the Labonr Court or Industrial Tribunal shall be entitlcd to dearness aftowance as
applicable to Group- “A" Dfficers of the Central Government drawing an equivalent pay from time fo time

subject to the condition that relief of pension i deducted from the emolument drawn during the period of
_re-cmployment. '

6 City Compensalory Allowanc¢e.—(1) For presiding vfficers vl National Tribunals, the cily compensatory
allowance shall be as admissible to the scn‘ihgjndgcs of High Courts.

. (2} For presiding officers of Lahour Court or Induslrial. Tribunal, the city cnmp'cn.mlnry altlowance shall he
regulated under the rules as applicaitle to the Group -“A" Officers of the Central Guovernment.

7.  Muedical Concession.—{1) For presiding officers of the National Tribunal, the Central Goverament ealth
Scheme facilitics shall be avuilable at the station of posting and where the Central Govemment Health Scheine is not in
uperation, they shall b eatittied to the [acilities as provided in the Central Services (Medical Atendance) Rulex, 1911

(2) Tor presiding ofticers of the Labour Court or Tndustrial Tribunal, the medical facilitics shall be repmtated
under the rules as applicable to the Group-" A” Officers of the Central Government.

8. Leave—{1) For presiding officcrs of the National Tribunal, the marters relating 1o leave shall he as
ardmissible to the serving judges of the High Courts,

(2) For presiding officers of the Labour Court or Industrial Tribunal, the matters relating 1o leave <hall he
regutated uncler the rules as applicable to the Group- *A” Officers uf the Central Government.

Y.  House Rent Allowsnce—{1) For the presiding officers of the National Tribunal, there shall be provided

rent free Furnished asccommodation or, as the case may be, the honse rent allowance at the rate of thirty per cent of the
basic pay.

(2) For the presiding officers of the Labour Court or 'l_ndu.‘;trinl Tribunal, there shall he provided the TTou=e
Rent Allowance as udmissible to the Group-*A” Officers ef the Central Government.

10, Travelling Allowances,—The mresiding officers shall be entitled the travelling allowance as per their
entitlement on the rates at the time of their re-employment.
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11, Leave Travel Concession.—{1) For the presiding officers of the National Tribunal, the leave travel
coucession for sclf and family shall be as admissible to the highest prade in the Central Governmen,

(2) For the presiding officers of the Labour Court or lndustrial Tribunal, the Leave Travel Concession
shall be regulated under the rules as applicable to re-employed person in respect of Presiding Officers
appointed on re-employed basis.

12, Conveyunce Allowance,—(1) For the presiding officers of the Nutional Tribunal, there shalf be provided
the conveyanue allowance in the form of a fixed smoum s be decided by the Central Government from time Lo ime.

(2} The presiding officers of the Labour Court or Industrial Tribuna! may have an uption either 1o have a
staff car for official purposes or use of own vehicle with a grant of seventy five htres of petrol per
month.

13, Transfer Travelling Alluwance.—{1} The transter travelling allowance shall be as admissible to a
Guvernment Scrvant of the highest grade from home town to headquarters for joining the National Industrial Tribuoal or
Laubour Courl and friin headquarters to home town ot the end of the assignment.

(2} For the presiding officers of the Labour Court or Industrial Tribunal, the transfer travelling allowancy
shall be as per Central Government rules as applicable to re-employed person in respect of presiding
vificers appeinted oo re-employed basis.

14, Coentributory Provident Yund Scheme.—The presiding ofticers shall be entitled to join Contributory
Provident Fund $Scheme as per rules during the period of re-employiment,

15, Other Conditions of Service.—Matiers relating 1o the terms and conditions of service of the Chairperson
ur ollier Members with respect to which ne express provisions has been made in these rules, shall be referred by the
Eubrour Court. Industrial Tribunal or National Tribunal tu the Centrat Government for its decisivn, and the decision of the
Centra] Goverminent thereon shabl be binding.

" 16, Power o relax.—The Central Government have power (o relax the provision of any of these rules in
respecl ol any class or categories of persons.

[Nu. #-25025/05/2013-CLS-II1
DHEERAJ KUMAR, Jt. Secy.

Pristed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controtles of Publications, Deihi-110054.
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Sec. 70 The Industnal Disputes Act, 1047

“taa} he is, or has been, a Districl Judpe, or”,
[Vide Mysore Act 6 of 1963, sec. 2 {wed 31-1-10073)
121 I clavse (aa) as inserted iy Mysare Adt ool 1963, after the words “Thistrict J”".‘F"' ’
thsert the words “tor a period af nol lews Han three years.”
[Vide Mysore Act 25 of 1903, sec. 2 (woet 12-12.1903) |
Ed. The above said amendments were made prior to the amendments made by Central Act
At of 1982, sec. 4 (w.e . 21-8-1981),

Orissa. - In section 7A, m sub-seclion (3, alier cdanse {ad, incert the foltowing clause,
lltlflll;'ly:‘_

+

“taa) he has been o membes of Ve Orissa Supernior Judicial Service for a perivd ul net
levs han seven years.”
[Vide Orissa Act 5 of 1981, sec. 2 (woe F 17 310000 ]
West Bengal—In section 7A, b sabwechon £33, @ clause fa, alter b weerds “Elgh
Conrl”, inseet the words “or a Dishict Todze or oo Additional Dustrict Jud ze”.

[Viis West Bengal Act 17 of 1933, sec. 3 (et 22.9-1938) |

[ sectivn 7.5, ncsas seetion 03, Tor clause (aad, subsliued the folosenge clavee, noiely -
") beie, ar bas beer, a Dhiehiet fudype or an Additiosal Deseie: Judge; oc”

[¥is West Bengal Act 35 of 1930, see 4]

COMMENTS
I'ower ta constitute Industrial CouartfTribunal
Sectivn 7A cripuwers e appropriale Government Lo onstisule oiie or mory

Incetnal Tritwnals for adjadication af the disputes relatings tn any matter specitied mnthe
Lehedntes. The Secord Schedule emmerates the matters which fall within t]k fuciscictian
wt Liw Labeour Court, The Thivd Schoedule enwuerates the maticrs whuch fall withun tw
pavisdiction of the Industeial Tvibusal; Jugdish Novain Sharma v, Rojesthan Pateila Lid., 7901
LL 1\ 265 (Raj).

"[ B. National Tribunals.—({1} The Central Government may, bx, nolification
in the Official Garelte, conslittite one or more National Industnal Tribunals for
P adjdication of industrial disputes whicl, in the opinton of the Central
Covernment, involve questions of national importance or are of such o natoie
that industrial establishments situnted i maore than one Slate are Tikely to be
frerested in, or affected by, such disputes.

(2) A National Tribural shall consist of one person only 1o be appoinled by
the Central Goverunent.

{2) A porson shall not be qualitied for appeintmenl as the presicing efficer
of a National Tribunal “Junless he is, or has been, a Judge of a High Court).

{(4) The Central Government may, il it so thinks fit, appoint wo persons as
2ssessors lo advise the National Tribunal in the proceeding before it}

[7C. Disqualifications for the presiding officers of Labour Courls,
Tribunals and National Tribunals.- -No person shall be appointed to, or
continue in, the olfice of the presiding officer of a Labour Court, Tribunal or
National Tribunal, il

{(a) he is not an independent person; or
(1) he has attained the age of sixty-five years.|

1 Ln*. by Act 36 of 1950, sec. 4 (w.e b IN3-1957),
A

20 Subs by Act 46 of 1932, wee, 5, for verlain wonds (w.ell 21-8-198.1),

it
i




Proforma for Bio-data

Annexure-II1I

(to be fifled by the judicial officer concerned)

Name (in full)

Date of Birth

Educational Qualification

Particulars of Service in brief with dates of
each appointment held from the level of
High Court Judge

(In Chronological Order)

(Note: Experience with regard to Labour
matters may be specifically mentioned)

Details | Name of the last/current post
N Date of appointment to
respect | |aet/current post
of last/  "pate of retirement
current
post Scale of_ pay

| held Last pay drawn

. | Address for communication

7. ['Phone no. (Office)
{Residential)
(Mobile}
E-mail address
Date: Signature:
Place: Name:




